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OPEN OOtaT 

CENI'RAL ADMINISTRATIVE TRIB~ L 
A LU.HA~D BEY:H 

ALIAHA~O 

* ~···· 
o.A.No.667 of 2003 

Dated : Thia the 25th day of Day. 2004 

B>N • BLE MRS • MEERA CHHIBBER •J.M. 

Smt. Late .OuRta. P.R.T •• 
w/o Shri R.B.Gupta. 
R/o - Tf:pe - III - SJ Kendranahal 
Colony. Neem Sarai. Allahabad. 
District Allahabad. 

By Advocate : Shri satiah Mandbyan 

Versus 

• •• Applicant. 

1. Union of India. throuth Secretary (Education) 
Ministry of Human Resources Development Shasbri 
~hawan. New Delhi. 

• 

2. O>nmissioner. Kendriya Vidyalaya Sargathan Institution­
al Area. 18. Shaheed Jeet Si~h Marg. New Delhi. 

3. Deputy Conmissioner (Administration). Kendriya 
Vidyalaya Sangathan. Institutional Area. 18 Shaheed 
Jeet Sirgh Marg. New De lhi. • 

4. Education Officer. Kendriya Vidyalaya S&B;Jathan. 
Institut-ional Area. 18 Shaheed Jeet Singh Marg. New 
Delhi. 

s. Assistant Commiasioner.Kendriya v,&dyalaya Sangathan 
(Regional Office) Luckoow Region. Sector-J. Aliganj. 
Luckoow. 

1. Principal Kendriya Vidyalaya. Bamhraul1. Allahabad • 

• • • Respondents. 

By Advocate: Shri D.P.Singh 

ORDER - - - - -
By Hon'ble Mrs. Meera Chhibber. -JM 

Respondents have filed M.A .No. 4297 of 2003 

with a prayer to dismiss the o .A. as the same baa 
• 

become infructoous, .£n hiew of tbe fact tbat applicant 
' 

bad challneged her transfer from Kendriya Vidyalaya 

earnrauli to Kendriya Vidyalaya No.1. Jodhpur iaaued 

vide order dated 31.J.2003. which was challenged by 

her in o.A.No. 389 of 2003. which was disposed off 
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by giving direction to the respondents vide order 

dated 22.4.2003 to file his representation after 

joining at Jodhpur. The Commissioner, K.v.s., New 

Delhi decided her representation vide order dated 

30.5.2003, which was challenged by the aPPlicant in 
I the present o.A. but inspite of cour~ s earlier 
~ 

direction applicant had not joined at Jodhpur, therefore. 
fu, 11--

this Court directed 119 applicant to join at Jodhpur. 

Pursuant to which.> she joined at Jodhpur and again 

applied for transfer from Jodbpur to Kanpur. Her 

request was considered and she has now b een transferred 

from Jodhpur to Kendriya Vidyalaya No.1 Chakeri, 

Kanpur vide order dated 25.S.2003(Annexure-1). It 

is submitted by the respondents that applicant has 

submitted her joining at Kendriya Vidyalaya No.1, 

chakeri, Kanpur on 18.9.2003 and her joining certificate 

has been annexed as Annexure-2 ~ They have, thus, 

submitted that since she is working at her choice 

place, the O.A. has become infructuous and the same 

may kindly be dismissed. 

2. This aPPlication was filed by the r espondents 

on 10.11.2003 after serving a copy of the same on 

counsel for the original applicant. They have till 

date not filed any reply, therefore. I am satisfied 
J. " - \ ~ that there is nothin more t at ~~ to be 

looked into. In this 

by the respondents is allowed. Tbe O.A. is dismissed 

as having become infructuous. In case any grievance 
~~~ 

of the applicant still new .,.,,,_, she would be at 

liberty to file M.A. to revive the O.A •• 

3. There will be no order as to costs. 

------~--- ~----.. _____ ,_,..,, Member-J · 
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